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versions) of the Employees’ Provi-
dent Fund Organisation for the year
1974-78.

(2) A statement (Hindi and English
versions showing reasons for delay
in laying the above papers.

[Placed in Library. See No, LT-
4136/78].

LR

SHR1 JYOTIRMOY BOSU (Diamond
Harbour): On a point of order.

MR. SPEAKER. On what?

SHR1 JYOTIRMOY BOSU: On the
business before the House. 1 have
given notice of an adjournment motion.
A head constable has beaten to death
a tribal in M.P. You have not disposed
of the adjournment motion notice,

MR. SPEAKER: No. no, Call atten-
tion,

SHRI K. RAMAMURTHY (Dharma-
puri) 1 have given notice. , .

MR. SPEAKER: If any question 1s
disallowed, you cannot discuss it here.
You can come and discuss it with me;
you cannot discuss it in the House.

(Interruptions)

MR. SPEAKER: You can come and
discusg with me, Now, call attention.
Shri Dilip Chakravarty.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED AGITATION BY DELHI TEACHERS

SHRI DILIP CHAKRAVARTY
(South Caleutta): I call the attention
of the hon. Minister of BEducation,
Social Welfare and Culture to the
following matter of urgent public im-
portance and request that he may make
a statement thereon:

“Reported agitation by the Delhi
teachers in support of their demands
and the apprehension of disruption
of teaching and examination pro-
gramme.”’
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). The Joint Council of Delhi
Teachers’ Organisation Submitteq a
memorandum dated 26-2-1979 listing
out the following demands:

1. Meaningful revision of pay-
scales of all categories of teachers
and removal of long standing ano-

malies and disparities in the pay-
scales;

2. Selection Grade to all teachers
on completing eight years’' service;

3. Conversion of 425—640 scale into
440750 scales;

4. Provision of earned leave for
teachers;

5. Med:ical allowance for all tea-
chers;

6. Provision of Joint Consuliative
Machinery with statutory powerg on
the pattern of Central Government
employees;

7. Free education for teachers
wards upto University level including
professional courses (teachers in-
cludes in service, retired or deceas-
ed teachers);

8. Age of retirement to be 60 years
extendable upto 65 years on the
pattern of University teachers;

8. All the schools should be up-
graded to 12 years schools under the
10 plus 2 pattern of education;

10. The Hospitals and Educational
Institutions Bill 1978 be withdrawn
forthwith.

2. In their memorandum the Joint
Council of Delhi Teachers' Organisation
also indicated that in case no meaning-
ful dialogue was held with the teach-
ers within 15 days from the date of
issue of the memorandum dated 26-2-79
they shall be compelled to launch a
peaceful agitation beginning with a
DHARNA, and it may include Relay
Hunger Strike and Strike for an in-
definite period. Subsequently certain
newspapers also reported thal the
Teachers would also boycott the
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Board Examination for Classes X and
XII commencing from 21st March,
1978.

3. As regards the demands of Delhi
School Teachers, 1 would like to inform
tht Hon'ble Members who have given
Calling Attention Notices and the
House that the Government School
Teachers Association had submitted a
Charter of Demands to Delhi Adminis-
tration on 28-4-78 listing out 57 de-
mands. These demands were discus-
sed with the members of the Associa-
tion by the Chief Executive Councillor,
Delhj as well as the Lt. Governor of
Delhi. Some of the demands of tea-
chers are under consideration of Delhi
Administration.

4. As regards the merits of the ten
demands seriatum, 1 would like to in-
form the Hon’ble Members and the
House ag under:

(1) The pay-scales of teachers in
Delhi including teachers in other
Union Territories on Central Scales
of pay, the Kendriya Vidyalaya
Sangathan and the Central Tibetan
Schools Administration were revised
twice in December 1967 and May,
1970, after the implementation of the
Second Pay Commission’s recommen-
dations and before the availability
of Third Pay Commission while
making its recommendations in re-
gard to pay-scales of teachers took
these two revisiong into account and
suggested appropriate pay-scales. It
is obviously not possible to go in for
any further ad-hoc revision only of
teachers as this can have repercus-
sions on other categories of Central
Government employees, apart from
entailing huge financial implications.
Therefore, obviously it is not possi-
ble to accept the demand for a
further revision of pay-scales,

(2) The Delhi teachers and other
teachers on Central Scales of pay
were granted Selection Grades to the
extent of 15 per cent with effect
from 5-§-1971 and to the extent of
20 per cent with effect from 1-1-73.
In addition one selection grade post
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was sanctioned for each category of
teachers in Aided-schools where at
least 2 posts in each category, exist-
ed, in relaxation of the normal 15
per cent/20 per cent limit. There is
no insistence in this Scheme of Selec-
tion Grades of a teacher either reach-
ing 3/4th of the time span of the
pay scale or & minimum of 14 years
of service before a Selection Grade
could be granted, as in the case of
other categories of Central Govern-
ment employees who have been
sanctioned Selection Grades on the

basis of Third Pay Commission’s re-
commendations. Thus the Selection
Grade Scheme for teachers is al-
ready more liberal than the Selec-
tion Grade Schemes for other Cen-
tral Governmen{ employees.

(3) In certain categories of tea-
chers like Junjor Drawing Teachers,

Junior Music  Teachers, Junior
Language Teachers, Junior Craft
Teachers and Junior Domestic

Science Teachers, there are two pay
scales viz.,, 425640 and Rs. 440—
750 depending upon the duties and
qualifications prescribed in the Re-
cruitment Rules. The Teachers'
Organisations have been demanding
that both the scaleg should be uni-
fied and the teachers in all these
categories should be allowed the pay
scale of Rs. 440—750. With reference
to qualifications and responsibilities
the matter was examined and the
Junior Drawing Teachers have al-
ready been allowed the pay scale of
Rs. 440—750 subject to the fulfliment
of certain conditions. A Commitiee
of Secretaries of Delhi Administra-
tion consisting of Education Secre-
tary, Finance Secretary, Secretary
(Services) and Law Secretary of
Delhi Administration was constitufed
by the Delhi Administration to con-
sider this demand. This Committee
hag found justification only for up-
gradation of pay-scale of Craft
Teachers. The Delhi Administration
will be sending their recommenda-
tions to the Ministry of Education in
this behalf shortly. The Committee
bas not taken any decision so v
in the cage 0f Junior Languege
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Teachers. In the case of other cate-
gories, the Committee have not found
any justification for upgradation of
pay scale,

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, on a point of order.
The practice is, and the propriety re-
quires, when a long statement has to
be made in response to a Calling At-
tention, it should be laid on ihe Table
and only a summary of the statement
should be read.

MR. SPEAKER: There is no such
practice at present Let us think of
them for the future. For the present
there is nothing hke that. Let the
Mnister continue,

DR, PRATAP CHANDRA CHUN-
DER)* (4) The Joint Council has
stated that there should be provision
for earned leave for them which has
been allowed in case of teachers of
Delhi University. The teaching staff
of the Delhi University and also the
Dethi School Teachers are entitled to
vacations. The University teachers
are not allowed Earned Leave in
addition to vacations, as made out
by the Joint Council, but there is a
provision for leave in exchange (com-
pensatory leave). Leave in exchange
is granted to the University teachers
according to the Regulation 21 of the
Leave Regulations of the University
in the following circumstances:

Reguiation 21: In case a teacher is
required to stay in Delhi for attend-
ing the work during the whole or
part of the long vacation, he will
be eligible to have leave on full pay
for balf the period he had been on
duty provided:

(1) bhis detention during vacation
on University duty is with the
written sanction of the Vice-Chan-
cellor;

(2) the period of such detention
exceeds a week; gnd

(8) the leave in exchange 18
claimed within two calendar years
of the vacation gervice rendeéred.
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Similar facilitieg are available to
Government employees  including
school teachers in Delhi, belonging
to Vacation Departments under the
Revised Leave Rules.

(5) Joint Council has demanded
that the present provision for the
re-imbursement of expenses incurred
on medical treatment of the teachers
and their dependents is inadeguate
and is not workable and that a fixed
monthly medical allowance will not
only save time ang trouble but will
also allow the teachers to give the
desired treatment to the sick. It is
obviously not possible to accept this
demand as, under the present rules
re-imbursement of medical expenses
incurred by the teachers on their
self treatment or treatment of their
family members/dependents is allow-
ed as in the case of other Govern-
ment servants of Delhi Administra-
tion. A proposal is already under
consideration to extend the benefit of
CGHS to the employees of the Ad-
minustration. Considering the exist-
ing facility available to the teachers,
the demand for medical allowance
15 not tenable because medical allow-
ance cannot be allowed to be made
a source of profit,

(6) As regards J.C.M. the Delhi
Administration has stated that this
demang 1s under consideration of the
Administration in consultation with
the Ministry of Home Affairs/Depart-
ment of Personnel.

(7) The children of Delhi School
Teachers are already entitled to free
educatfon upto Senior Secondary
level though the wards of non-tea-
cher parentg are charged tuition fees
only from Class IX onwards, It is
obviously not possible to accept the
demand of freg education for tea-
chers’ wards upto University level,

(8) The teachers working in Delhi
Administration are governed by the
Rules of Retirement prescribed for
other Government servants. The
compatison in regard to age of re~
tirement petween the teachers ;?ork*
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ing in the schools and the lecturer's
working in the universities is not
tenable,

(9) One of the basic tenets of 10
plus 2 system of education is to
make both class X and class XII as
terminal stages. In Delhi pulk of
the erstwhile 11 years Higher Secon-
dary Schools have been upgraded to
12 years schools. The demand of
the Joint Council is that all the
schools in Delhi should be of 12
years duration. It is obviously not
possible to accept this demand simply
to provide promotional avenues to
the teachers.

(10) The Hospitals and Educational
Institutions Bijll 1978 is being piloted
by the Ministry of Labour and is
already before the Parliament.

As would be observed from the
nature of the Demands the Government
is not in a position to accept the de-
mands of the Joint Council as almost
all of them are prima-facie untenable.

The Delhi Administration have been
making concerted efforts to settle the
genuine demands of the various As-
sociations of teachers and are attending
to the pending service matters of the
teachers. It is unfortunate that in-
spite of all this the Joint Council of
Delhi School Teachers Organisation
have threatened to take the extreme
step of boycotting the Board Exami-
nation, which would affect the future
of about 1 lakh students. The Gov-
ernment cannot bow to the threat of
agitation of this type. The Delhi
Administration are taking adequate
steps in consultation with Central
Board of Secondary Education to en-
sure that the Board Examinations are
conducted according to the time sche-~
dule lald down by the Board. I am
hoping that the Joint Council of Tea-
chers’ Organisation will abandon the
strike and they should abjure the
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path of agitation in the interest of
education of children.

1 may also add here that one of the
Teachers Association, namely Delhi
Adhyapak Parishad have already pub-
licly declared that their Members
would not be boycotting the examina~
tion work,

I would appeal to all Sections of the
Political Parties that they should also
prevail upon these Teachers Associa-
tion and make them agree to abandon
the strike in the interest of education
of children.

The latest position is that today,
this morning, the examination is go-
ing on in all the schools peacefully.

PROF. DILIP CHAKRAVARTY: I
had the good fortune of working in
the teachers’ movement together
with the hon. Minister, I am still
there, hut he is on the other side, We
were together in the movement try-
ing to focus attention op the various
grievances that the teachers had in
this country.

1 must preface my statemeit with
the remark that on ceremonial oc-
casions like convocations the teachers
are eulogised, but during the other
parts of the year they are a forgotten
factor.

What is the genesis of the present
trouble? 1 tried to understand the
problems of the Delhi teachers. In-
stead of accusing them outright as
an unreasonable lot and saying that
all their demands are untenable, I
tried to consult them and understand
the logic of their agitation, though I
am not conducting their agitation.

As early as 15th May, 1877, Shri
Chandrasekhar, an hon. Member of
this House and President of the
ruling party, addressed a letter to our
Education Ministey thus:

‘7 am sending herewith a repre-
sentation from the Joint Council of
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the Delhi Teachers’ Organisation in
connection with the disparity bet-
ween the pay scales of teachers and
principals...."”

And he wanted early steps to be
taken,

On this particular question of dis-
parities, the Pay Commission, of
which mention has been made by the
hon. Minister, said that the total
emoluments of all incumbents must
be protected. I need not make an
1ssue of it because the hon. Minister
knows it. The pay scale of the prin-
cipals was Rs. 700—Rs. 1100. They
were getting Rs. 880. The recommen-
dations of the Third Pay Commission
were Rs. 1050—Rs. 1800, but the ad-
ministration gave them Rs, 1100—Rs.
1600. For trained graduate teachers,
the recommendation was Rs. 440—Rs
750, They were getting Rs. 446 be-
fore the recommendation was effected.
That means, they started losing Rs.
6 per month. The post-graduate tea-
chers were getting Rs. 546 before the
recommendation, and after the re-
commendation they started getting
Rs. 550—800. a benefit of only Rs. 4
Primary teachers were getting Rs, 328
carlier. Now they are getting a basic
pay of Rs. 330, only Rs. 2 benefit was
given to them. This disparity star-
ted generating grievances among the
teachers.

The Education Commission, 1964—
1986, had recommended that there
should be a 1:2:3 ratio prevailing bet-
ween primary, secondary and univer-
sity teachers. So, I would urge upon
those who assist the hom, Minister to
focus attention on the real issues and
offer proper assistance to him so that
he can make a correct appraisal of
the situation and the problems facing
the teachers.

There is another point which the
hon. Minister kn personally.
What is happening to Delhi schools’
education? Out of 600 posts for geo-
graphy, there are teachery in only 40
posts 860 are vacant, yep to be filled
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up. Similarly there are vacancies of
200 posts of post.graduate teachers in
subjects like econom.cs, mathematics
and biology. All these are vet to be
filled up. This is the situation obtain-
ing today.

Further, there was a commitment
made as early as 1n 1976 that all the
schools in Delhi wou'd Y. upg-aded
to “Plus 2" level by 1778. Nine months
are left. I am an educatiomst my-
self. I would like to ask ‘he hon.
Minister: Is :t possible to hoiour the
commitment in the course of ‘he re-
maining nine months of the year?
What is the position prevailing now?
202 schools in Delhi iise'f are vet to
be upgraded. Is it possihle to wup-
grade these 202 schoo’s in the course
of remaining nine months of the
year? What steps were taken 1n the
course of the last two years—we have
been in the Government for two
years, If this had been done, 14,00
vacancies would have been created;
promotion avenues would have been
opened and there would not have been
as much stagnation as they are com-
plaining and they are complaining
genuinely.

Then, there are 14 posts of Edu-
cation Officers to be filled up; there
is one post of Joint Director, two
posts of Deputy Directors, one post
of Additional Director anq six posts
of Compilers, All these posts are yet
to be filled up.

In addition to all these vacancies,
there are 500 vacancieg of posts which
were granted in the Selection Grade,
that is, 20 per cent, as the hon. Mi-
nister mentioneq just now. These
also have to be filled up. There Is a
vacancy in the post of Vice-Principal
in 30 schools. So, 30 posts of Vice-
Principals are to be filled up. If all
the necessary steps were taken to fill
up all thess vacancies, they would
have filled up 2700 vacancies of posts.
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I can understand and I am prepar-
ed to concede that these problems
were accumulateq for the Janata Gov-
ernment. I am Dprepared to concede
that Dr. Chunde, was in the midst of
the problems as soon as he took over
the charge. But 1 would certainly
urge upon him to look into all these
things and see that these problems are
expeditiously resolved.

There is another point, a very se-
rious point, a basic point. According
io the present pay scales obtaining
among primary, secondary and post
graduate teachers, what is the span
of scales? For a primary teacher, the
span is 14 years; for a secondary
teacher, the span is 13 years and for
a post graduate teacher, the span is
13 years. Then, there is the selection
grade. There is a quota of 20 per cent
who can be promoted to the next
higher scale the selection grade. On
an average, a teacher works for 35
years. He reaches the ceiling of the
scale in 14 years. Should he suffer
stagnation for the rest of 21 years?
Do we desire that a teacher after
reaching the maximum of his scale
would not get anything more, would
have no expectation and would be
only required to do his job? THey
are doing their job. I know, most of
the teachers perform their duties as
effectively as is possible.

MR. SPEAKER: Please conclude
now.
PROF. DILIP CHAKRAVARTY: I

want 2-3 minutes more. I have not
taken as much time as the Minister

has taken in reply.
, MR. SPEAKER: You are not &
Minister.

PROF. DILIP CHAKRAVARTY:
Yes, 1 am not a Minister,

BN  CUIENEN  NOH NV
in making.
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PROF, DILIP CHAKRAVARTY:
For the information of the Education
Minsster, in Kerala, the Primary tea-
chers get the upper grade in the
selection grade, in 12 years; the se-
condary teachers get the upper grade
Selection grade in 10 years. In Karna-
taka, the limit is 10 years. Therg is
no stagnation. Some such thing need
be done in the case of Delhi teachers
also,

Coming to the Minister's reply, he
has given a long reply and he has
mentioned, and very rightly, that
there had been two revisions. one in
December, 1967 and another in 1970.
I would like to refer to thig volumi-
nous report of the Education Com-
mission. On p. 51 of the Report, this
is what is stated by Prof. Kothari for
whom we have all the respect from
this side and that side also. It says:

“All scales of pay of teachers
should be periodically reviewed and
revised at least once in five years.”

That is the Report of the Education
Commission. Afte, 1970, this is 1979.
Are they unreasonable, I ask the
House, through you, Sir, and alsothe
hon. Minister?

Now, I would like to mention one
thing about Pomnt No. 5. The Point
No. § is about asking for some medi~
cal benefit. I am astounded ang I do
not know who drafted this reply for
the Minister.

On page 8 of his statement, he says
that nobody can be allowed to make
the medical benefit a source of profit,
But I will point out what is the prace
tice that is going on. I will just quote
from the Statesman of 14th March,
1979, where it is gaid:

“Another sore point with the tea-
chers is the issug of reimbursement
of medical charges which they des.
cribe as ‘humiliating’ because at the
time of submitting their medical
claims. the téachers are required to

pregent empty containers of the me-
dicines used. Frequently madjeal
billg are rejected on filmey ground,”
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1 would ask whether the Clasg I offl-
cers of the Government of India,
when they submit their medical bills,
are subjected to this sort of humilia-
tion. Should the teachers not have
the respect that is due to them? We
talk of teachers’ status, we talk of
honouring teachers? Is this the type
of respect that we give to them? That
is why, they have demanded a fixed
medical allowance—rather than sub-
ject themselves to this type of humi-
liation. .

I woulg like to know whether the
Minister is aware of (a) the dispari-
ties as mentioned by our President
Chandrasekharji—about the disparity
between the pay scales of teachers
and principals; (b) the stagnation
prevailing amongst all categories of
teachers, (c) the gap between com-
mitment and performance regarding
upgrading of all schools; and whether
he would agree to have an indepth
study of the problems and give a
time-bound assurance to implement
the commitment made by the govern-
ment and discuss with the teachers’
representatives,

DR. PRATAP CHANDRA CHUN-
DER: My reply will be very brief
because, I think. the hon. Member
has mentioned some of the points like
filling up of vacancies which are not
included in the demang itself. There-~
fore, 1 need not reply to these.

About the Kothari Commission, the
Commission hag given so many re-
commendations which have not been
accepted because of financial reasons.
Some of these have been accepted,
and 1 have stated ajready in my subs-
tuntive statement that the Delhi Ad-
minigtration 'was in:the eourse of con-
_sideration of meny ‘of tliese problems,
" hut in the courde of that all of a syd-
den the wirike has come,

PROF, DILIP CHAKRAVARTY:
All my questions have not been ans-
wered,

even before you put the questions.
Mr. Vijay Kumar Malhotra.
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DR. PRATAP CHANDRA CHUN-
DER: I have categorically told the
hon. House that the dialogue was be-
ing continued by the Delhi Adminis~
tration, although when it involved a
huge expenditure of money, the Ad-
ministration was not able to meet
the demands. As regards the other
demands like the Joint Consultative
Machinery or introduction of CGHS
for teachers, the dialogue is going on
and the Administration is also trying
to pursue these matters. Therefore,
these matters are going on,

Similarly, in connection with re-
moving some of the disparities, the
Admunistration has taken steps, For
instance, with regard top Craft tea-
chers, their pay scales have been
changed. So, the dialogue is being
continued and I would like to appeal
to the teachers—they are my friends
also—not to disturb the examinations
which will affect tht future of one
lakh of students whgo are completely
innocent,

SHRI VIJAY KUMAR MALHOT-
RA: There you are right,
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DR. PRATAP CHANDRA CHUN-
DER: Mr. Deputy-Speaker, 8ir, 1
agree with many of the points which
have been raised by the hon. Mem-
ber. In fact, some of these are being
included in the draft National Policy
on Education. It will be laid before
the House for discussion.

With regard to specific points which
he had raised at the end, I might
say that the financing of education is
not the exclusive concern of the Cen-
tral Government. (Interruptions).
So. in these matters, the State Gov-
ernment also is there as a larger par-
ticipant. Unless the State Govern-
ment agrees, we canno{ impose any-
thing on the State Government, That
is our difficulty.

R wohew st (v vhers wnE
=g w7t )

DR. PRATAP CHANDRA CHUN.
DER: Now, the hon. Members have
been raising the question about the
public schools. They are alsg Wem-~
bers of this augusi House and they
have sworn' by the Constitution. If
they could show me the way under
the Constitution -as to how we can
abolish the public schools certainly,
we shall try that ~We have taken
legal opinion and under our Constitu-
tion—particularly Articles 18 and 19
we cannot do it, How can they ask
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me to go against the constitutional
provision?
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DR. BIJOY MONDAL (Bankura):
Mr. Deputy Speaker, Sir, the Educa-
tion Minister is an eminent educa-
tionist and he knows the problems of
the teachers very well, the teachers
have been assigned the important task
of nation building and, I think, I need
not remind the Education Minister
regarding this yeoman job which the
teachers are now doing. Many other
hon’ble Members have also stated
that in our country this experiment
on education is going on and nothing
substantive has come up as yet before
us. The University Grants Commis-
sion which is incharge of looking into
the affair of education is organising
seminars each and every year but they
have almost said nothing regarding
primary and secondary education. Lot
of money has been spent on these se-
minars by the University Grants Com_
mission. I agree with other hon'ble
Members in their demang for a uni-
form pattern throughout India in the
matter of education,

Mr. Deputy Speaker, Sir, all the
demands made by the teachers are
quite justified as the cost of living in-
dex has gone up. The prices of essen-
tial commodities have gone up. So,
Sir, the observation made by the Edu-
cation Minister in this connection is
not acceptable and ig not temable.
Ag.already stated by certain other
hon. Members, the just demands of
the teachers may be conceded to and
the whole issue should not be politi-
calised. According to various news-
paper reports, the teachers who hmve
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participated in the strike. have been
threatened that they woulg be victi-
mised. As Shri Malhotra mentioned,
everyone has got the right to bargain,
Though I do not agree with the time
chosen by the teachers for strike, yet
1 sympathise with their demands and
nobody should be victimised. Wil
the hon. Minister give an assurance
that the teachers who have participa-
ted in the strike will not be victimis-
ed and a dialogue will be started with
them as soon as possible, so that there
is peace in this important sphere of
education.

DR PRATAP CHANDRA CHUN-
DER: May I be permitted to assure
the hon. Members and the House
that there 1s no desire to confront
anybody or give any threat to any-
body. The Adminstration is simply
trying to perform its duty to hold
the examinationg so that the students
may appear at this examination and
finally they may appear at various
competitive examinations for entrance
to IITs and other institutions. I have
appealed to the teachers and also to
the hon. Members to see to it that
the examinations are not disturbed. I
might also say that the UGC has no-
thing to do with this particular prob-
lem; they are dealing with higher
education only.
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teachers, grades were reviseq to 550—
900 on 4th January, 1973. Similarly
for principals the gradeg were fur-
ther enhanceq to 1100—1600 with
effect from 1st January. 1973. As
you know in different sectors of our
hfe there 1s a lot of demands for in-
creasing pay Even judges had gone
out in procession demanding increas-
ed pay scales What ] have stated in
my substantive statement 1s that the
whole thing can be discussed on a
broad perspective, not by way of ad
hoc revision; that 1s what ] have sta-
ted As regards public schools, may
T add ty your observation that ] have
studied in an ordinary government
school and all] my sons have studied
in government schools
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SHRI C, N VISVANATHAN (Tiru-
pattur): Not of Janata party, Edu-
cation Minister of India.
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12 58 hrs
COMMITEE OF PRIVILEGES
FIFTH REPORT

PROF. SAMAR GUHA: (Conta1):
1 beg to present the Fourth Report
(Hindi and English versions) of the
Committee of Privileges.

COMMITTEE ON SUBOSDINATE
LEGISLATION

SEVENTH REPORT

SHRI SOMNATH CHATTERJEE
(Jadavpur): I beg to present the
Seventeenth Report (Hind: ang Eng-
hsh versions) of the Committee on
Subordinate Legislation

———

PETITION RE INCREASE IN PRI-
CES DUE TO BUDGET PROPO-
SALS

SHRIMATI MOHSINA KIDWAI
(Azamgarh)- I beg to present a peti-
tion signed by Shrimati Tajdar Babar
and others regarding increase in pri-
ces due to Budget proposals

s

ELECTION TO COMMITTEE

CentRAL COMMITTEE OF TUBERCULOSIS
ASSOCIATION OF INDIA

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RABI
RAY): 1 beg to move:

“That in pursuance of clause 3
(vi1)(a) of the Ruleg and Regula-
tiongs of the Tuberculosis Associa-
tion of India, the members of this
House do proceed to elect, in such



